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QUESTION
ASSETMANAGEMENT COMPANIES

1224: SHRIRAM CHARITRANISHAD:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whether the Reserve Bank of India (RBI) is considering to take the asset
managementcompaniesrouteto tacklebad loans and if so, the detailsthereof;

(b) whether there are two areas where the RBI is expected to move the non-
performingassets and managingthe surpluscash withthe bankingsystemand if so,
the detailsthereof;and

(c) whetherthe surplusliquidityin the systemis expected to be to the tune of 1.1 per
cent of the county’sgross domesticproductand if so, the detailsthereof?

ANSWER
To be answered by
THEMINISTEROF STATEIN THEMINISTRYOF FINANCE

(SHIV PRATAPSHUKILA)

(2) The Reserve Bank of India (RBI) has informedthat,an Assets ManagementCompan’
(AMC) is registered and regulated by Securities and Exchange Board of India and
undertakesthe activitiesof managementand advisoryservices providedto pooled assets
includingoffshore funds, insurancefunds, pension funds, providentfunds. Accordingly
it maybe noted thatsuch companiesare not engaged in resolutionof bad loans.

(b) and (c): RBI has apprised that, in order to manage the surplus liquidityconditions,it
undertookin the current financial year, regular Liquidity Adjustment Facilities (LAF)
operationsas well as four auctions of TreasuryBills under MarketStabilisationScheme

(MSS), and that these measures werelargelysuccessful inmanagingsurplusliquidity.



